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SH.R[ JYOTIRMOY BOSU ; Where 
is the time for us that way? I have 
written to you before 10 O’Clock. I 
want to mention the matter for gett­
ing a cl Brification.

MR. SPEAKER: Not today.

SHRI JYOTIRMOY BOSU: I am
sorry 3 ou cannot shut me out. I 
have written to you. I am within my 
rights, under the rules.

MR. SPEAKER: It can be done
only with my permission, not other­
wise.

SHRI JYOTIRMOY BOSU: I have 
not been told what has happened to 
it.

MR. SPEAKER: I have agreed to
consider the matter.

SHRI JYOTIRMOY BOSU: I have 
not been informed.

MR. SPEAKER: You will be duly
informed.

SHRI JYOTIRMOY BOSU: The
information has to come before 12 
O’clock. It has not come to me.

MR. SPEAKER: Please come to my 
Chamber.

SHRI JYOTIRMOY BOSU: I want
only one minuute.

MR, flPEAKER: I do not allow.

SHRI JYOTIRMOY BOSU: How?

MR. SPEAKER: I will consider
tile m«.tter. If you want, you can 
disouss it with me.

SHRI JYOTIRMOY BOSU: It is
about___• •

MR. SPEAKER: Nothing will go on 
record.
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MATTERS UNDER RULE 377

(i) R e p o r te d  c l o s u r e  o f  ju t e  M I l l s  in 
K a tih a h , N o h th  B ih a r  r e s u lt in g  
IN UNEMPLOYMENT TO 3500 WOR- 
KEKB.
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28, 1977.
SHRI KANWAR LAL GUPTA 

(Delhi Sadar): Sir, I want to know
when the Report ol the Commissioner 
of SC&ST is to be discussed. I am
told that it is being postponed.

MR. SPEAKER: After the Tea Bill
is over. Probably, it will be after 
lunch.

SHRI SAUGATA ROY (Barrack- 
pore): I would like to draw the
attention of the House to the strike 
that is going to take place in the 
whole jute industry of West Bengal 
tomorrow. Over 2 lakh workers 
working in 62 jute mills in West 
Bengal are going on strike from to­
morrow. They belong to all shades of 
political opinion and all trade unions 
to protest against the retrenchment 
and lay off in the jute industry and 
for the payment of bonus. We have 
raised this question of crisis in jute 
industry a number of times in this 
House and the Commerce Minister 
had given us an assurance that he


